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A 

NEWS ITEM TITLED "UP GIVES PERMISSION TO FELL 

112000 TREES FOR ROAD ALONG UPPER GANGA 

CANAL", APPEARING IN 1HINDUSTAN TIMES' DATED 

01.02.2024 

ADDITIONAL AFFIDAVIT OF SPECIAL SECRETARY, 

PUBLIC WORK DEPARTMENT STATE OF UTTAR 
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1,  	Ncl)(11  

ctIcfmck‘Kg   1,913 esently posted as Special Secretary, 

Public Work Department State Of Uttar Pradesh the 

deponent, do hereby solemnly state and affirm as under: 

That the deponent herein is posted as the Special 

Secretary, Public Work Department State Of Uttar Pradesh 

since and is swearing this affidavit in his official capacity as 

the Special Secretary. 

That the instant is the petition arising out of Suo Moto 

registration taken up by this Hon'ble Tribunal on the basis of 

news item titled as "UP GIVES PERMISSION TO FELL 

112000 TREES FOR ROAD ALONG UPPER GANGA 

• 

aged about 	 

 

years, S/o 
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CANAL" instituting an O.A. No. 238 of 2024. This Hon'ble 

Tribunal vide its order dated 13.03.2024 issued notices to 

Respondent No. 6, 7, 8 and 9 for filing the respective 

response. The answering respondent submitted a report on 

18.05.2024 before this Hon'ble Tribunal stating therein the 

facts and circumstances relating to the construction of road 

in question. This Hon'ble Tribunal, after considering the said 

report, directed to disclose as to whether the nature of the 

road is of National Highway or State Highway or any other 

type of road and also to produce the material on the basis of 

which road is classified as such. 

That an affidavit was filed on behalf of the answering 

respondent before this Hon'ble Tribunal on 24.05.2024 

whereby it stood disclosed that the nature of the road in 

question will be categorized after construction as per the 

Geometric Design Standards to 'Other District Road' 

(hereinafter referred to 'ODR'). It is pertinent to mention 

that road land width for different classes of roads has been 

provided under clause 6.1.1 of Indian Road Congress 73-

1980, the upgraded version of which is 73-2023 (hereinafter 

referred to 'IRC'). It is further of relevance that the range 

prescribed by IRC for ODR is 15-25 meters and the road 

herein under construction is also of ROW 20 Meters. 

That this Hon'ble Tribunal vide its order dated 24.05.2024 

has directed to place on record if any competent authority 

has applied its mind on the issue of classification of the road 

in question. It is most respectfully submitted that a decision 

taken by the State of Uttar Pradesh through Hon'ble chief 

minister of the state was communicated to Engineer-in-Chief 

and HOD, PWD Lucknow Uttar Pradesh vide communication 
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dated 07.07.2017 whereby the instructions were issued by 

the Hon'ble chief minister for constructing Two Lane Painted 

surface road at the Right Side of the Upper Ganga Canal. It 

is pertinent to mention that the said decision was taken after 

due deliberation and application of mind by the whereas 

authorities of the state in a meeting conducted on 

29.06.2017 under the chair of the Hon'ble chief minister of 

Uttar Pradesh. The specific order was passed for the 

preparation of detailed project report and its subsequent 

approval at the earliest. A copy of the said communication 

dated 07.07.2017 is annexed herewith ANNEXURE R-1. 

5. That in pursuance of the decision aforesaid taken by the 

state of Uttar Pradesh, and also with a view to overcome 

traffic snarls in adjoining area of district Muzaffarnagar, 

Meerut and Ghaziabad, a Feasibility report was prepared 

after conducting an intense study of the subject. The 

possibility was explored as to whether the traffic problem 

can be resolved either by the widening of the existing road 

at the left side of the canal or constructing a new road on 

the other side of the same Canal. It is of pertinence that a 

meeting was held on 19.07.2019 wherein the Principal 

Secretary, PWD State of U.P., Chief Engineer, PWD and Chief 

Engineer irrigation (Ganga) & Water resources Department 

participated and it was proposed that the widening of the 

existing road may also be an option. But, later another 

meeting was convened by the Principal Secretary, PWD on 

09.10.2019 wherein another option was also added for 

constructing a new 7 meters wide road at the right side of 

the canal. Accordingly, the study for materializing either of 

co 

	

	the two options was carried out and the feasibility for each 

option was studied. A report dated 05.11.2019 was prepared 
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by the Chief Engineer, PWD, Meerut for the purpose of 

exploring the possibility of either widening of the existing 

road or constructing a new road at the other side of the 

canal. Accordingly, A Preliminary Survey was carried out at 

the spot for exploring the suitability of any one of the above 

two options and the brief of the study in terms of the 

relevant provisions was laid down. A copy of report dated 

05.11.2019 is annexed herewith as ANNEXURE R-2. 

That the aforesaid report submitted by the Chief Engineer 

to Engineer-in-Chief (HOD) and the same has been 

examined at the State level by considering all the facts and 

attending circumstances relating to both the options, it was 

decided and communicated vide letter dated 26.11.2019 

that a new road is to be constructed on the Right side of the 

Canal running into three district of Muzaffarnagar, Meerut 

and Ghaziabad meaning there by to say that the option 

number 2 was found more suitable than the 

option number 1. A copy of letter dated 26/11/2019 is 

attached herewith as ANNEXURE R-3. 

That thereafter a preliminary estimate for construction of 

a new road at the other side of the canal was taken up and 

also traffic census in this behalf was carried out in 

substantiation to design the pavement of the road. A copy of 

Traffic Census for estimate is annexed herewith as 

ANNEXURE R-4. 

That it is most respectfully submitted that the State 

Government of Uttar Pradesh vide Government Order No. 

Gomm/ 372/2020/182(A)/23-11-2020-1/2(203)/2019 	dated 

3.12.2020 granted approval for construction of Chaudhary 
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Charan Singh Kawar Marg (Right Bank of Upper Ganga 

Canal) in District Muzaffarnagar, Meerut and Ghaziabad. A 

Copy of aforementioned Government Order dated 

23.12.2020 is annexed herewith as ANNEXURE R-5. 

That after carrying out technical sanction of detailed 

estimate, the category of the road in the design section was 

proposed as ODR by keeping in view the design parameters 

of the said road. A copy of relevant extract comprising design 

Parameters and Pavement Design of Detailed Estimate is 

annexed herewith as ANNEXURE R-6(colly). 

That the answering Respondent thereafter applied for 

Forest Clearance by Pravesh portal mode dated 03.02.2021. 

A joint survey was conducted physically at site for a month 

for studying the actual requirement of cutting trees/plants 

and it is of relevance that each tree/plant was physically 

checked for construction of the road. A detailed study report 

was finally prepared on 08.07.2021 jointly by PWD and 

Forest Department in respect of District Meerut. It is 

submitted that the said joint survey relates to District Meerut 

and the similar joint survey was conducted for District 

Ghaziabad and Muzaffarnagar as well on Date 07.04.2021 

and 09.07.2021 respectively and the same is voluminous but 

will be produced before this Hon'ble tribunal if directed. 

That it is most respectfully submitted that the 

categorization of the road has been laid down in Geometric 

Design Standards for Rural (Non-Urban) Roads published by 

the Indian Road Congress (an apex body of Highway 

Engineers in the Country). The Non-Urban Roads in India are 

,s> classified into five categories: 
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National Highways 

State Highways 

Major District Roads 

Other District Roads 

Village Roads. 

National Highways are main highways running through 

the length and breadth of the country connecting major 

ports, foreign highways, State capitals, large industrial and 

tourist centers etc. 

State Highways are arterial routes of a State linking 

district headquarters and important cities within the State 

and connecting them with National Highways or highways 

of the neighboring States. 

Major District Roads are important roads within a 

district serving areas of producticn and markets, and 

connecting these with each other or with the main 

highways. 

Other District Roads are roads serving rural areas of 

production and providing them with outlet to market 

centers, taluka/ tehsil headquarters, block development 

headquarters, or other main roads. 

Village Roads are roads connecting villages or groups of 

villages with each other and to the nearest road of a higher 

category." 

It is of relevance that the desirable road land width (also 

termed as the Right of Way) for different classes of road is 

provisioned under point 6.1.1 of the Indian Road Congress, 

wherein the required range of land width for Other District 

Road has been mentioned between 15-25 meters and for 

State Highways is between 30-60 meters. 

A 
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12. From the downloads of the Official Website of Ministry of 

Roads, Transport and Highways, it is revealed that the Indian 

Roads Congress (IRC) was set up by the Government of India 

in consultation with the State Government in December, 1934 

on the recommendations of the Indian Road development 

committee best Known as Jayakar Committee setup by the 

Govt. Of India with the objective of Road Development in 

India. It is the premier body of Highways Engineers in India. 

The principal objective of the Indian Roads Congress is to 

provide a national forum for regular pooling of experience and 

ideas on all matters concerned with the construction and 

maintenance of highways, to recommend standard 

specifications and to provide a platform for the expression of 

professional opinion on matters relating to roads and road 

transport including those of organizations and administration. 

It is also publishing journals, monthly magazines and 

research bulletins. The IRC is a Registered society under the 

registration of society Act and is financed by contribution from 

Central Government, Various state Governments and also 

contributions from its Members and Sale of Publication. 

13. It is stated that the state of Uttar Pradesh PWD Vide its letter 

dated 09.02.2018 has issued a Directive to the effect that the 

Provisions of IRC should be used for Designing the 

construction of New Roads. A copy of said letter dated 

09.02.2018 is herewith Annexed and marked as Annexure 

R-7. 

14. 	That the Public Works Department considered the 

road land width(also termed as right of way) as 20 meters 
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which comes under the prescribed range of 15-25 meter as 

per IRC Norms of ODR. A Minimum ROW to be available for 

development of Highways in given in table 4.1 of IRC 73-

2023 and in terms thereo0f, the minimum ROW for two lane 

highways is 30 meters whereas the ROW for ODR is 

minimum 15 meter. It is apparent that the proposed 

classification for the road in question is ODR and the same 

is for the reason of minimizing the ROW and consequent 

cutting of Trees/Plants/Shrubs. 

15. That the National Highway notification is notified by 

Ministry of Road Transport and Highways (MORTH) 

Government of India, whereas, the State Highways and 

Major District Road are notified by the Government of 

respective states. It is also relevant to state that the 

Upgradation of village Road to Other District Road shall be 

notified by the Zonal Chief Engineer of Public Works 

Department of Uttar Pradesh and accordingly Competent 

Authority Zonal Chief Engineer has allowed the designing 

of the road as ODR. 

16. 	That it is further submitted that the actual felling of 

trees will be less than 33,776 as the felling of trees will be 

done only in width of 15 meters where height of 

embankment is less. The calculation of affected trees 

(33,776) was initially done on the basis of 20-meter width. 

17. It is submitted that the work for the construction of new road 

is in progress and out of 111.49 kilometers road construction 

work is under progress in 34 Kilometers. In the remaining 

length the tree cutting shall be minimized to the most. The 

civil contractor started the work with duly cautioned with all 

S 
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cares that unnecessary natural things could not be disturbed. 

The scheduled completion of new road is 08.08.2025 with 

commencement on 09.02.2024. It is relevant to mention that 

Road under construction is being constructed for the larger 

interest of the public purpose and the executive decision for 

building the said road as 'ODR' is taken by the Zonal Chief 

Engineers by considering all the facts, circumstances, 

prevailing conditions and required surveys reports. 

18. Keeping in view the nature of the road as an ODR, the 

minimum dimensions of the road is undertaken with an 

additional consideration that only those trees/plants/shrubs 

shall be cut which are too necessary for constructing the said 

road. It is reiterated that the physical survey of each and 

every tree/plant/shrub is carried out before felling it down. 

That it is also submitted that the Public Work 

Department will carry out compensatory afforestation on 

both sides of proposed road in all the three affected Districts 

which will be approximately 48,500 plants. 

That it is further submitted that the requisite 

permission/consent for the aforesaid project has been duly 

granted by the Regional Empowered Committee (REC), 

MOEF&CC vide letter no. 8B/UP/06/2021/FC/930 on dated 

28.02.2023. A copy of said permission Dated 28.02.2023 is 

attached herewith as ANNEXURE R-8. 

That the Public Work Department has deposited 

Rupees Fifty-Eight Crores Twenty-Three Lakhs Six Thousand 

Ix HundredSixty-Seven (Rs 58,23,06,667/-) in CAMPA Fund 
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Zo To iNgiocr 

of the Central Government, pursuant to which the 

permission for tree cutting and working permission was 

given by the concerned SocialForestry Division. 

22. It is submitted that the state has incurred the huge 

expenditure on the new road including civil work, tree cutting, 

Bridge Construction, compensatory afforestation etc. The 

Public exchequer disbursed on account of building the road in 

question amounts to Approx. Rs. 303.89 crores and same is 

nothing but an investment by the State for common good of 

the public at large. 

23. 	That the deponent further undertakes before this 

Hon'ble Tribunal that the orders passed by this Hon'ble 

Tribunal will be complied in letter and spirit and will further 

undertake all such preventive measures to preserve the 

Environment in the course of construction of the aforesaid 

project. 

14DENTIFY THE DEPONENT 
WHO HAS SIGNE9)3EFORE ME 

DEPONENT 

VERIFICATION:-  

I, the above named deponent to hereby verify that the 

contents of this affidavit are true and correct to my 

knowledge, no para of it is false and nothing material has 

been concealed there from. 

Verified by me on this the ?o 	day of May, 2024. At 

LI-10kAt2t.0  

lo 

orl-o56.3  

	1 jq ful 
fuTiNr trftWi 

ito:3.d.-E-221...3irfri..V.:.ez.....,.P.M. 
41q 
tRirCi 	 

4tt 
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Annexure-R -1 
Important/Urgent 

No.- 66/xxx 
From, 

Anmol Singh, 
Assistant Secretary, 
Govt. of U.P. 

To, 
Office of Engineer-in-Chief & Head of Department, 

Public Works Department, 

U.P., Lucknow

Public Works Section-1 Lucknow: Dated 7th July, 2017 

Subject: In relation the meeting held on 29.06.17 under the chairmanship 
of Honorable Chief Minister regarding Kanwar Yatra. 
Sir, 

Kindly take reference of the letter no. No.-

258/A.M.U.S.LO.N.V./2017, dated 30.06.17(photocopy attached) of the 

Additional Chief Secretary, Public Works Department, Uttar Pradesh 

Government on the above mentioned subject, which is also addressed to 

you, through which action is expected be taken on the following 03 points 

as per the instructions given by the Honorable Chief Minister in the 

meeting regarding Kanwar Yatra:- 

1) The Public Works Department will ensure the repair and maintenance

of roads related to Kanwar Yatra. Where there is a possibility of

accidents, special road safety arrangements and signage etc. shall be

installed. The work of widening and strengthening the track of Upper

Ganga Canal starting from the barrage in Haridwar and going to

districts of Uttar Pradesh which are Muzaffarnagar, Meerut and

12210



Ghaziabad shall be expedited. This road has been approved in the past, 

but its physical progress is not satisfactory. This approved work must 

be completed by March 2018 in any condition, 

2) Hon’ble Chief Minister has also given the instructions that the right

track of Upper Ganga Canal should also be made as a 2 lane paved

road. As per requirement, arrangements for public facilities like parks

etc. shall also be made at appropriate places. The road that will be built

on both sides of the canal shall be built specifically keeping in mind the

purpose and objectives of the Kanwar Yatra. The DPR and estimation

of the road on the right track shall be prepared soon and its approval

shall also be obtained by this year.

3) Similarly, field level officers shall also be directed accordingly at other

places in the state where Kanwar Yatras are held.

In this regard, I have been directed to say that as per the above 
mentioned 03 points in the letter mentioned above dated 30.06.17 by 
the Additional Chief Secretary, Public Works Departments, UP 
Government and kindly make efforts to take action on priority basis 
and accordingly, inform the government about the action taken for the 
same.  Attachments: As mentioned. 

Yours sincerely, 
(Anmol Singh) 

Assistant Secretary. 
No.-661xxx(1)dated-23-1-17 

Copy sent to Chief Engineer, Western Region, Public Works 
Department, Meerut for information and necessary action. 

With due permission, 
Sd/-xxx 

(Anmol Singh) 
Assistant Secretary. 

13

|| TRUE TYPED COPY ||

211



ANNEXURE R-2 

  

2-• 

      

 

q)Mieiti ICA 31-1PTI 	z  
TITa 4t1-1- 	f'Prfur foirlr 4R-a 

 

wevregeotm 	 dew 	- 
1:Q7 PS 7 tTcr-2 (it) icis rt-et) 1203TO-it04)0 /2014-19 

tqr 

    

   

emsem 
ft0oc.11.2019 

   

Plur .3t)77-1r TOMO R.&  Ni,tivioi, 
o ,m 

Travilit. thriviTt 91=f0 vi144 viLmvo-s4K, 	st4 	tt togt4 410 
wtzrz 71.71 (Tin 	lt Wit tret) *9-4 fvvolliqrvvul41.4rok 

m41 
#44 	T1774 VT trwiT 1532 1o/b.-lc-NIG Zfirn0 arTIV1-11 cm-1%i) ft0 04.10.19, 

15 	tot23-11-2019 'ertfA0 ni74-41 emit? to 11.10.19 tItt xitiv 1574/2 
11-2019 WAD TI':r174-11 cRsout) 1240 04.11.19 

itrn, 

=cm v:44-4t vtgro A thquir <174-4%  •.0.1to GHI.V0OCri54 *PIT ib VAN47M 

aosla t)l'acoASI ‘11,14q 	 #4.,74 atAill4(4 • Tto zrof fttt IF* 	(114r 
Ir 	tretrw -1,A4Suirrtrtmur/vgtvoil 5Twt4 itzg 7r9T j ner SRI-41  
Th-Fte.Tt *711-$1519 1i0/119-01 f40/2019-20 to 08.07.19 vro lin 9-e tt get tm tr 
fk4iitiT ts 	zlittf *i0 3760925 TT 	1 Trp *AcT rtitA0 QrdFirtf-11 3'0A0 iitf 	 

tOrd ftp4T 7Mit 	 .3113MT A lb 19.07.19let 	titZ41, (43 fAnin 	411 q, 

4#417w, 	ftritzr girr 74 31-64 difAq-or <TM ftrAtt .awr q-a 	 iNvr, zovo A rail 3 
tri flT ta-a 4 tmt 	 Tr eau 	zrg arltsr Awn ITztr Ttzr 
wiRt trzt trx 	MDT* teim vit tret 	 figlut firqrrr &Tv f4Ift 	=TM 
mrfgr trz 	TO T R4r 	foct Wqr Sift 'Au Z`rza .1'074 fkarzt *  

F*f cT ItuT imt 41 .qvz Oil q.-41Y 	A-q Y11-41mtur f4m-m 
-,d9c144 crp0i Tittl 7t s 	 f*liof 1t3117 IT Ito '09.10.19 'et A0,1) .*10 

Piti4 zr; ft"Fr ,g1\st Trzu 	'qi4-fl tret tat 90 f4Rfiut wet 44iTA 	fkEt-  4 07 410 `Ergil 
vet mIr thz.wq (ftitt forT rvr ‘Itiitpr ts) Azdur m-frzu vw-di t vti-r mu 

-tret '43' 07 It0 10141n 1Ttif 	Ntvi 	tat tIL-11 qi 	f*If7T ti 	ITTrf ver '413 	77Pt 
f474 	Thvsk tri" go-11mq) fdcpor 	trN4fk 1kft7q furTrIT I 

ZErttUfiAfs4T-A TrtitM 	 44.1 * amu f$11  •Ir4 	cul 
t4ra.4f ft-on 	 - 

%peg-1 ..)=11§i 	trattym 	# Apr. 	Irpf 
±_..tzTj 	'en t-4 ITO 	 nitiR m4  ." irtt 	tr4t3 o 	mir tsr 4 osto fl.siTT itiftrm—tprsTntirq ftrg Tyr!' t utig< Trawri•viv 

vz* rrz terz z•If4TT 	ft 	"91:113-4T 9-  et-4 t Tr3T11 aTfear-er clpt srearRet TrrT TliftlITT 
I t-Z tra   76.-7 Met MT allrft Frq14 74 TiTtf 	ZAsti.  ‹..1*4 03 ,n0 DV 2020 -..-, 

14TRUE TYPED COPY FOLLOWS212



Trreffett fi1 fwrzt Vet 311-41W MI* tfft I 1: ,attift*Au etTurr-ii, zoub Th19, mr9z 
2. 723 altir4MT, iTswitg 07, 'ItIF4Oft10, Wricl'a71 
a. gliteri .4111N-qt, vramtg/ 	 .a)orkftta, TM-1W NM It, 8Ittzri WOO 

-gazI 	 
irza 	olofkofao,4ia 

lv:q415i Z14 34 

rgt sAtPtif 

4rer EbMottoitfei 

. • 

	

zift ttrri It Tint ta 	trIt snfitzrq ftzrr mil it I vi.itiq piltri-qtri ttzr rirf-58 

	

ter lit ter tm 417-4 tg 	 41071141 	ftztrzrtat 
ATh-e:t-2 if71. 	-4f-41 treil TR 	tq nrrf 	f4gfrrt  .- %NW' fiiiipr &Id 

zstra 	 t '4'1 	taT (44) t trmftttrt-4 Rtrt ‘5-4411.1p4 o7 	Thit irwrig 

	

terdzqg nr=f triffErr 	wra itzfr 7itrr t 	 \ro' wrrff 147  VI 4A,411ki tktrt wqr 
turifta tt trz tra zrOCcic.r--4* o3 1?ro 	trat wit riz 4ftfi ticlt TR t 
‘fAfIfq 	Tag 	intz ..iiqtcalzr1 Sr 	vr Triftsm %zrr Trzu t Ttzgt 
4i 	 ViEV *9 	TriT4 	vii44" pEtirrizR 	*in& nrif-sa 1:st tat 014-1 m°r ZTROT TR 

wr-31-an 'et itr4t tri 	441/ 114W tgal vT Rifts ftzir Trzrr t Rzt edrizr te41-11 	watiz 
.4za ftr4 ftrr ml- T$31 Th'r m-tirzoi-4 itg Tol 3Tifirm 	771-r t 

zcrto 	 fs4w- tr Tvi ml #11.  get In rim A-4 =41.tovir tivicr 852.00 Mt? 

4iicfY 	nikt 7'4t-  TOR' tt ttit Era' trf An' 1114 f491111' 	etvict 689.00 
Tit t Tin -ffn * zittl treitTT ciirn trde ER blA ‘A-r; 	 ftifor 	fl.4 Ar-At 01,:cr oica4cr 
zTm`44..f;kil**4ctvRat t:— 

	

> "Erit tier IR. 714 VI- Trm 	wrA   arprz 	4,r tWtcp 09-09 Iflo 
VUT-4 	 Aft =ipf 07 Aro -0 02 *0 aN 
tvircrOlftri t 	cwo 09 *0 'OM npf 	 turn wait w6-z 4%1 tier crz 

	

jiff 	o7 	ri4i f4g1ur 147to 	 ,itir tuff! Tiitt coKui f)41-1 tl CIVIC 

	

.040.19 two mtu .er 	0*1T 1 
3.- nri 	tri-ift tr-dt 	Truf *IA 	vtazt 	Tio-se 	 ‘514*1 VIF 

	

trit ‘i4r441141 	 V79T 	zgit z4f1 tret 	,44 1Trzt It0-58 	krA 
'019** WER 	qta 	11.1141 	zur ATI% 2R9T 61,u, 4.41tr'evpitr 6000 TRU MT 

1 
nett ITT 'ErrT "aff 	.$ Nui 11 1ff altstrr 	ovict 	45:00 Vti4 31T41 

ti 	,*011' 441  MO 	‘31%16tri tr 'mg-a 	qqIo 4itvilin ztt) xr4).  tt 4114 	 
400 4i 	 TMR ellitzTT 

ere. VERsiTd.  ftor 	rrz tR z1-4 ATNI. t 	tg 1),44 	 wr4 m-eitr mitcr tiRm t I 
	'Ent 

Rt) 

15213



Pu 

,g) 

0 

Sr
20

6 
=  

tr
80

1 
I 

V
1

110t
41

6 

cr 
9 

ky, 

5 

16214



ANNEXURE R-2 

Office of the Chief Engineer, 
Meerut Region, Public Works Department, Meerut. 

Letter No. 257 Camp-2 (Kanwar Track) xxx-xxx/2014-19   Dt.- 05.11.2019 

To, 
Office of Engineer-in-Chief & Head of Department 
Public Works Department, Lucknow. 

Subject:- In relation to the work of new 
construction/widening/strengthening of Chaudhary Charan Singh Kanwar 
Marg (right sided track of Ganga Canal) in the districts of Muzaffarnagar, 
Meerut and Ghaziabad covered under the announcement of the Honorable 
Chief Minister. 
Reference:- Government's letter number 1532 E/23-11-2019 PWD 
Section-11 Lucknow dated 04.10.19, letter no. 1532 E/23-11-2019 PWD 
Section-11 Lucknow dated 11.10.19 and letter number 1574/2 11- 2019 
PWD Section-11 Lucknow dated 04.11.19 
Sir, 

As per the announcement of Honorable Chief Minister of Uttar 

Pradesh, Computer Number GH11Y000154 Announcement No. Y.A.N-17/20 

dated 28.05.18 the work of renovation/widening/ strengthening of 

Chaudhary Charan Singh Kanwar Marg (right sided track of Ganga) is to be 

done in the districts Muzaffarnagar, Meerut and Ghaziabad. For this, the 

estimated cost of construction of Rs 37609.25 lakh for the right sided track 

of Ganga Canal has been sent to the Principal Secretary, PWD Section-11, 

Uttar Pradesh Government, Lucknow through letter number 1518 No./116-

01 No./2019-20 dated 08.07.19 of the Chief Engineer's Office. In relation 

to the project in question, due to certain problems, at the meeting held 

between the Principal Secretary, Public Works Department, Chief Engineer, 

Public Works Department and Chief Engineer (Ganga), Irrigation and Water 

Resources Department, Government of Uttar Pradesh on dated 19.07.19, 
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it was suggested by the Irrigation Department that instead of constructing 

a road on the right sided of the upper Ganga Canal track, it would be more 

appropriate to widen the two-lane road already constructed  and make it a 

four-lane road on the left sided of the said canal. Following the suggestion 

of the Irrigation Department, the Government has directed to study the 

option of four-lane widening of the left sided track of the Ganga Canal and 

provide the report. Again, a meeting was called by the Principal Secretary, 

Public Works Department on 09.10.19 in which the option was also added 

that in case of construction of the road on the right side track of the canal, 

by leaving 07 meter space (for use by the Irrigation Department), a new 

road can be constructed. The government has again directed to present 

comparative details on the options of constructing a new road by leaving 

07 meters on the right side of the canal or for widening the already 

constructed two lane road to four lane road on the left track. 

A brief description of the Provisions made after preliminary survey of 

the workplace on both the above options as follows:- 

Option-1 Conversion of the earlier two lane on the left sided track of 

Ganga river to four lane road:- According to the specifications for the 

construction of a four-lane road, provision has been made for widening of 

09 meter width on both sides of the carriageway and 05 meter width of 

divider in between both of them. Due to non-availability of land for four 

lane at places like Muzaffarnagar district, a proposal has been made to 

acquire additional land. For road safety, provision for cash barriers has to 

be made in the remaining length on the left side of the canal and at places 

with a height of more than 3 feet on the embarkment of the other side of 

the road. In Muzaffarnagar district, provision for four-lane overhead bridges 
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has been made at two places to cross National Highway-58 and the railway 

line. 

Option-2 Construction of a two-lane road on the right  side track of 

the Ganga Canal:- As per the condition of the Irrigation Department, it was 

proposed to construct a road after two meters from the bank of the canal, 

leaving a space of 07 meters wide for the use of the Irrigation Department. 

Acquiring of land at one place for this construction has been proposed. 

Under the head of road safety, provision for cash barrier has been made in 

the remaining length on the canal side at places of height of more than 03 

meters on the embankment and on the already constructed two-lane road 

on the left  sided track. To make a two-lane road on the right side of the 

Ganga Canal, provision has been made for two-lane over bridges at two 

different places on the crossing of National Highway-58 and the railway line 

in Muzaffarnagar district and at some places, the canals of the Irrigation 

Department in Meerut district. 

In both the above options, the cost of four-lane widening on the left 

track of the canal has been estimated at Rs 852.00 crore, while the cost of 

construction of a two-lane road on the right track of the canal has been 

estimated at Rs 589.00 crore. The following are the reasons for the huge 

difference in the cost of road construction on the right track and left track 

of the Ganga Canal: 

⮚ According to the specifications, to make the road on the desired four-

lanetrack, it is necessary to make a road of 09-09 m width on both 

sides of the median, for which the pre-built road of 07 m will have to 

be widened by 02 m and on the other side of the median, 09 m wide 

path will have to be made. Whereas to make a two lane road on the 

right side of the canal, a 7 meter wide road will have to be 
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constructed. Due to this, there will be a difference of approximately 

Rs 188.00 crore in the cost of construction. 

⮚ To make a four-lane road on the left side of the canal, a four-lane 

overpass will have to be constructed over National Highway No. 58 

and the railway line. Whereas on the right track, a two-lane wide 

overhead bridge will have to be constructed over National Highway 

No. 58 and the railway line, which will incur a cost of about Rs 60.00 

crore. 

⮚ The cost of land acquisition for the construction of a four-lane road 

on the left track of the canal is approximately Rs 45.00 crore. 

Whereas the cost of land acquisition on the right track has been 

estimated at Rs 4.50 crore. There will be a difference of 

approximately Rs 40.00 crore. 

Therefore, the above details have been sent with the request to take a 

decision on the selection of one of the two options at a higher level. 

Attached: Comparative chart. 
Sd/-xxx 

(Rajpal Singh) 
Chief Engineer 

Meerut Region, PWD, Meerut 
Copy sent to the following for information and necessary action. 
1. Deputy Secretary, PWD Section-11, Uttar Pradesh Government,

Lucknow.
2. Chief Engineer, Saharanpur Region, PWD, Saharanpur.
3. In relation to information given by the Superintending Engineer,

Saharanpur/Meerut/BulandshahrCircle, PWD,
Saharanpur/Mail/Bulandshahr.

Sd/-xxx 
Chief Engineer 

Meerut Region, PWD, Meerut 
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ANNEXURE -R-3 

Important/Urgent 
No.-16645/23-11-2019 

From, 
Abhay Kumar 
Deputy Secretary, 
Governmentof Uttar Pradesh. 

To, 
1) Office of Engineer-in-Chief & Head of Department,

Public Works Department,
Uttar Pradesh Lucknow.

2) Chief Engineer (Chief 01)
Public Works Department,
Uttar Pradesh Lucknow

Public Works Section-11Lucknow: Date: November 2019 

Subject: - In relation to the new construction / widening / strengthening 
work of Chaudhary Charan Singh Kanwar Path (right side track of Ganga 
Canal) in the districts of Muzaffarnagar, Meerut and Ghaziabad covered 
under the announcement of the Honorable Chief Minister. 

Sir, 
Kindly take reference of the above mentioned letter no. 2637/116-

01/2019-20 dated 07.11.2019 of the Chief Engineer (1), through which 

information related to the reconstruction/widening/improvement work of 

Chaudhary Charan Singh Kanwar track (Grandmother Track of Gum 

Canal) in the districts Muzaffarnagar, Meerut and Ghaziabad covered 

under the announcement (computer number - GH11Y000154, 

announcement number - Y.A.N. -17/2018, dated 28-05-2018) of the 

Honorable Chief Minister have been provided through the letter no. 257 

Camp-2 (Kanwar Track) MOU-MEO/2014-19, dated 05.11.2019of Chief 

Engineer, Meerut, Region, Public Works Department, Meerut. 
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2- In this regard, I have been directed to say that for a two-lane road on

the right track of Ganga Canal for Chaudhary Charan Singh Kanwar Path, 

in the districts covered under the announcement of Honorable Chief 

Minister such as  Muzaffarnagar, Meerut and Ghaziabad, is estimated by 

the Chief Engineer, Meerut Region as of Rs. 589.00 crore (as per option 

no. 2). 

Therefore, kindly take necessary action in the context of the above 

and make efforts to immediately provide the proposal regarding the 

project in question to the government. 

Yours truly 
(Abhay Kumar) 

Deputy Secretary. 
Number and date. 

Copy sent to the Chief Engineer, Meerut Region, Public Works 
Department, Meerut with the instruction to kindlytake action as above 
regarding the project in question. 

With due permission, 
Sd/-xxx 

(Abhay Kumar) 
Deputy Secretary 
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ANNEXURE -R-5 
No.-372/2020/182(A)/23-11-2020-1/2(203)/2019 

From, 
Girijesh Kumar Tyagi, 
Special Secretary, 
Uttar Pradesh Government. 

To, 
Office of Engineer-in-Chief & Head of Department 

Public Works Department,  

U.P. Lucknow. 

Public Works Section-11   Lucknow: Date 23 December, 
2020 

Subject: In relation to the administrative and financial 
approval of the new construction work of Chaudhary Charan 
Singh Kanwar Marg (right sided track of Ganga Canal) in the 
districts Muzaffarnagar, Meerut and Ghaziabad covered under 
the announcement of the Honorable Chief Minister. 

Sir, 
In relation to the letter no. 4168 NI/ 116-NI/ 19-2020, 

dated 18-03-2020 of the Chief Engineer (M-1), Public Works 

Department, Lucknow and letter no. 750 NI/ 116-0 NI/ 19-

20dated 09-09-2020, I am directed to say that 

theadministrative and financial approval of the  estimated cost 

of Rs. 62874.26 lakh (Rupees six billion twenty eight crore 

seventy four lakh twenty eight thousand only) for the 

construction work of Chaudhary Charan Singh Kanwar Marg 

(right sided track of Ganga Canal) in Muzaffarnagar, Meerut 

and Ghaziabad districts, covered by the announcement of 
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Honorable Chief Minister (Computer Number-

GH11BY00154,Announcement Number-YAN-17/2018, 

Announcement Date 28-05-2018) has been accepted and the 

Governor has gladly approved the release of total expenditure 

of Rs 10000.00 lakh (Rupees one billion only) against the cost 

in the financial year 2020-21 with the following conditions and 

restrictions:- 

(Amount in lakhrupees) 

S. 

No. 

District Details of work sanctioned 

cost 

Release 

amount 

1 2 3 4 5 

1 Muzaffarnagar, 

Meerut, 

Ghaziabad 

New construction 

work of 

Chaudhary 

Charan Singh 

Kanwar Marg 

(right sided track 

of Ganga Canal) 

inMuzaffarnagar, 

Meerut and 

Ghaziabad 

district. 

62874.26 10000.00 
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1) Before starting the work in question, as per the

arrangement mentioned in Paragraph 318 of Chapter 12 of

Volume 6 of the Financial Handbook, technical approval

must be obtained from the competent level on the project.

2) The work shall be started only after getting technical

approval from the competent level. The department will be

responsible for the specifications, standards and quality of

the work. It should be ensured that the construction work

of the projects is completed on time.

3) The sanctioned amount will be spent as per the relevant

provisions of the financial handbook and government orders

issued by the government from time to time.

4) The sanctioned amount will be withdrawn and spent as per

the requirement of the work and the withdrawn amount will

not be kept in the bank/post office. In every case, the

expenditure will be incurred on the same work/item for

which the approval in question is given.

5) The amount of development expenditure will be deposited

in relation to the amount being sanctioned/allocated from

time to time. In relation to the  amount of development

expenditure on the remaining cost of construction work,

action will be taken as per Government Order No. -A-2-

23/10-2011-17 (4)/ 75 dated 25-01-2011 of  Finance

(Accounts) Section-2read withGovernment Order No. -A-2-

1606/Das-2014-17(4)/75 dated 11 November 2014and
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transfer will be done in the receipt account head of the 

concerned department shown in the annexure to the said 

government order dated 25-01-2011. Other Receipts of 

account head of 1054-Roads and 800 Bridgeswill be 

deposited in recovery of percentage charges. 

6) The amount of labor cess will be subject to the condition

that the said amount will be paid to the Labor Department

as per rules.

7) The amount of depreciation fund will be deposited in the

relevant account head as per rules.

8) Complete compliance with the conditions imposed by the

Expenditure Finance Committee shall be ensured.

9) It will be the responsibility of the department/executive

organization to obtain all the necessary statutory clearances

and environmental clearance from the competent level as

per the rules for the project work in question.

10) Under utility shifting in the project, the cost of the work

of shifting of power lines and electric poles of the electricity 

department will be paid on the basis of tangibility after 

approval from the competent level. 

11) As per the detailed estimation provided by the

Department for Forest Department related work, the 

proposed cost has been included as per the requirement, 

but action will be taken after obtaining the approval of the 
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competent level on the basis of reality at the time of 

construction. 

12) In the project, it is proposed to purchase 1.05 hectares

of land in Muzaffarnagar district, for this the circle rates 

allowed by District Magistrate Muzaffarnagar have been 

used. Land acquisition shall be done as per the minimum 

requirement and subject to the relevant financial rules. 

13) A cost of Rs 28.67 lakh has been proposed for the transfer

of the building (170.35 m) of Jal Vidyut Nigam in Meerut 

district. This amount shall be spent as per minimum 

requirement and financial rules. 

14) Under the project, the amount of 12 percent GST has

been allowed. The department shallensurethat GST is not 

included in the various work items under the projectat its 

own level. 

15) In order to prevent duplication of the proposed works, it

will be ensured that this work has neither been approved 

under any other scheme/program in the past nor is 

currently proposed in any other scheme/program. For this 

purpose, no funds have been sanctioned from the state 

government or any other source in the past. 

16) Compliance with the provisions contained in the Letter

No. 17 2020/ B-1-149/ DAS-2020-231/ 2020, dated March 

24, 2020  of the Finance Department's Office will be 

ensured. 
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2. Expenditure on the work in question, in the income-

expenditure of the financial year 2020-21, under the account

heading of Grant No. 58 - 5054 - Capital outlay on roads and

bridges - 04 - District and other roads - 337 - Road

construction work - 16- Ganga. Construction / widening /

strengthening of the right track of the canal - 24 - will be

included in the name of major construction work.

3. This order is being issued with the consent of the Finance

Department received in its unofficial letter No. E-8-2539/10-

2020, dated December 23, 2020.

Yours sincerely, 
(Girijesh Kumar Tyagi) 

Special Secretary. 

No. 372/2020/182(A) (1)/23-11-2020 

Copy sent to the following for information and necessary action: 

1. Private Secretary, Hon'ble Deputy Chief Minister, Public
Works Department, Government of U.P.

2. Accountant (Accounts & Entitlement) I/II, U.P. Prayagraj.
3. Accountant (Audit) I/II, U.P. Prayagraj.
4. Concerned Divisional Commissioner/District Magistrate.
5. Finance Controller, Public Works Department, Lucknow.
6. Chief Engineer (M-1) Public Works Department, Lucknow.
7. Concerned Chief Engineer, Public Works Department.
8. Finance Expenditure (Control) Article 0-8/ Finance Income-

Expenditure Article 0-1, Government of U.P.
9. State Planning Commission-1/2, Government of U.P.
10. Superintending Engineer Planning/Project, Public Works

Department, Lucknow.
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11. Public Works Section-1/9/ 10/ 12 and 14, Government of
U.P.

12. Data Cell, Public Works Department, Government of U.P.
13. Guard file.

With due permission 
(Girijesh Kumar Tyagi) 

Special Secretary. 
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	ANNEXURE-R-6 

-•• A.... 

-a) 	co fkffi-01 

pliztt 	Efrtivri 	(r)44.1,c,1 A5N—GH11Y000154, 
t4ltiuri 1O—Y.A.N.-17/2018 thuiT ft9tw 28.05.2018 

ftfp 31-4179- 
c1 ti 2020-21 
Volume -2 of 3 

(Detailed Estimate) 

4)14 wi -fig :— tUIVM*-1 4H, 1?R'd 74; 	ql4K 
wur ft-g (1)144 4-11 41 NTT  	.4T4t tret) 
rr f 1:6111 M-1 TRI I 

1Trif aft 041 
ftoto 11) 

56.840 

wrzf *ri vivid 
(Trio ester 4) 

31096.91 

f -gr 

(40 51.910 	4o 108.750) 

4.(d 
(0 108.750 # 40 151.050) 

('so 151.050 # 	163.400) 

.41-4 	 111.490 

1 ,, 	 or 	o 	o 	or A. 	 Ar 	o 	••••• •• r Am. al AMIN It0 0/1 00 0110mt 	 .• or to A.o. A oolo o 
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ANNEXURE-R-6 

Public Works Department 

Honorable Chief Minister's announcement computer number - 
GH11Y000154, announcement number - Y.A.N.-17/2018 announcement 

date 28.05.2018 

DETAILED ASSESSMENT 

YEAR 2020-21 
Volume -2 of 3 

(Detailed Estimate) 

Name of work:- New construction work of Chaudhary Charan 
Singh Kawar Marg (right track of Ganga 
Canal) in Muzaffarnagar, Meerut and 
Ghaziabad districts. 

District Length of route 

(in km) 

Cost of work 

(in Rs lakh) 

Muzaffarnagar 

(Ch 51.910 to Ch 
108.750) 

56.840 31096.91 

Meerut 

 (Ch 108.750 to Ch 
151.050) 

42.300 23615.37 

Ghaziabad 

 (Ch 151.050 to Ch 
163.400) 

12.350 8161.98 

sum 111.490 62874.26 
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Design Parameters 
4.75%, 4.91%, 4.91%, 5.62%, 5.73%, & 6.10% 

a (A)ay Shatwr Singh) 
Supritending Engineer 

Bulandshar 
Circle, PWD, Bulandsh, 

a 

.3\\^  

( Maneesh Ventta) 

Executive Engineer 

CD-2, PWD, Ghaziabed 

( C P Singh) 

Executive Engineer 

CD-(8), PWD, Meerut 

(SanJeev ShardwaJ) 
SupritendiSig Engineer 

Meerut Circle PVVD, Meerut 

( RaJpal Singh ) 

Chief Engineer 
Meerut Zone PWI-) 

(Nay !Masker) 

Executive Engineer 

"42D-1, PWD, Muzaffaranagar 

(Sand ) 

Supritending Engineer 

Sahara7urr,ir , PWD, Saharanpur 

Raba! Singh) 

Chief Engineer 
— 	— .In c,=komoni ir 

CHR 	(in 56) 

90'1' percentage CBR (In %) for SH 

80 a percentage CHR (In %) for MDR/ODR 
Source 

TraMc Data 

art Vehicles Slow Vehicles 
o 
o 

g 

C 

re 5 gl cc 2 
F. 

5'  

p 
6862 37 1409 490 2108 7 39 30 

8600 104 770 1509 2290 5 47 o 

4.91% 

sk-tro sra?rrnrm. eons WOW*, Ami 

Average PCU of MuzafTarnagar and Meerut 

50% of Average PCU• 
Average CVPD of Musaffarnagar and Meerut 

50% of Average CVO. 
Source of traffic census 

Name of AE (Muxaffar Nagar) 

Name of AE (Meerut) 

Name of AE (Ghaziabad) 

Name of JE (Muller Nagar) 

Name °IN (Meerut) 

Name of AE (Chaxlabad) 

Duration of traMc census 

3 	1RC code 

4 	Design parameters 

Category of roads 

Design life 

Lana distribution Victor 

Time of construction 

VDF 

MSA 

5 	Existing width 

6 	Proposed width 

7 	Existing and proposed crust composition 

Existing 

(12702.16323)/2= 14512 
7256 

(2023+2391)/2.2207 
1103 

Conducted by PWD Officers on kit Side of Cana/ 

Vijay kumar 

ShakIr Ractaraptaw 

J K Sharma 

R.K.Notlyal/Manol kumar 

Md. Miff Ehtesham Anwar/K G Sharma/Sandecp 
Sharma/Devendra kumar 

Vishal Hatwal/Satendra kumar 

06-12-2019 to 12-12-2019 

1RC37-2018 

ODR Proposed 

15 Years 

0.50 
Two Years 

3.90 

18.68 

Nil 

7.00 Mtr. 

Proposed Crust 

1 

k 

Laic.ition/Cahina 

ge 

103.700 

Muzaffar Naar 

124.600 (Meerut) 

2 
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No. of layers - 3 

	

1111111.4411 	111111111 

	

I 	I 	

No. uf critical locations for strain - 4 

_ 

Dual wheel 

Rui Resistant Layer , 

f augur. Iteststant Layer 

. • 

Tensile strain at the bottom or , 

PAVEMENT DESIGN 
GUIDELINES FOR THE DESIGN OF FLEXIBLE PAVEMENTS 

Composition Type - 1. A pavement section with bituminous layer(s), 
stabilised RAP/virgin aggregate layer and CTSB showing the locations of 

1.) 

Ref: IF2C:37- 201 
Fig 3.4: Pavement eli'lutdron/foam 

bitumen 

near Tensile st 

I -0ft—ominous ilyer 

Emulsion/foam bitumen stabilised ; 
RAP/Virgin Aggregate 

5158 
. 	. 	. 	 _ 
Sub Grade (Semi Infinite) 

• 

Vertical strain on sub grade 

150-1500  

COMPUTATION OF DESIGN TRAFFIC 
sI. No. 
	Cate9ory of road ( EW / NH / SH / UR / MDR / ODR ) 
2 	T e of carriageway proposed (SINGLE / MALI 
3 	No. of proposed lanes/carrlageway ( 1 /  1.5 / 2 / 3 / 4 
4 	Type of terrain (PLAIN / ROLLING / HILLY)  

Traffic census ( Total of both direction  L 
CVPD  
PCU 

6 	No. of years between the last count and the year of completion 
of construction 

Item Nomenclature Floure/No. 	Unit 

ODR  
SINGLE 

PLAIN 
2 

1103 	No 
7256 	No 

2 Years 

7 Lane distribution factor (As per Clause 4.5.1 of IRC :37.2018) 

Lane 
distribution 

factor 

No. of proposed 
lanes/ carriageway 

	

1 	I 	1.00 
1.5 	I 	0.75 

	

2 	I 	0.50 

	

4 	 0.40 

	

2 	I 	0.75 

	

3 	I 	0.60 

	

4 	 0.45 

Type of carriageway proposed 

Single  
Sin le 
Single 
Sine 
;Dual 
Dual 

• 
Annual growth rate of commercial traffic (As per Clause 4.2.2 of 
IRC:.37-2018 	) 
Pi4ign16V In yearSAAsper Clause 42.1 of IRC:37-2018)  

10 	Vehicle damage factor (Number of standard axles per 
commercial vehicle - As er Clause 4.4.6 of IRC:37-2018 ) 	 
:tinkle/ r7iff7c Volume In CVPD 	. I No; of proposed  

Plain/Rollin9 	Hilly 

	

7771.7 	 0.6 

	

3.9 	 1.7 

	

5,07 	2.8 

Number of commercial vehicles per day par carrlagewcy at last 
count (CVPD/carrlageway) 

8 5 

.15 Years 

3.9 No. 

1103 

*4m •NK-zr-qtr 

 

vti-1 

0.50 No. 
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COMPUTATION OF DESIGN CBR 

The 80th Percentile CBR 

Resilient ino 
okir' soli In mpasei.. 0 0 end 

DESIGN TRAFFIC 

	

Nek 	The design traffic in terrns 
of cumulative number of atandard axles to bo carried during the design period of the 11111 

" 	 r 	- 1 jx A  x F  x 
Where 

	

!slas 	 cumulatIve number of standard axles to be catered for during the design period of n years 
A • What traffic ( commercial vehictes per day ) in the year of completion of construction 

lane distribution factor 
vehicle damage factor ( number of standard axles per commercial vehicle) 
design period in years 

	

44 
	

• annual growth rate of commercial traffic 

The traffic In the year of completion Is estimated using the following formula. 

asse4114  Whore 

And 

A 	P 	1 + r 
P 	= Number of commerdal vehicles per day as per last count 
x 	Number of years between the last count and the year of completion of construction 

2 
A 	 1103 ( 	1 	+ .0.05 ) 

A 	= 	1216 CVPD 

15 
No= = 	365 J ( 	1 	0.05 	) - 	1 J x 	1216 	x 0.50 x 3.9 

.reik  Thus 
	 0.05 

/WO 	 N 	= 18675988 	or 	18.68 	msa 

RESILIENT MODULUS OF VARIOUS LAYERS 
SUBGRADE SOIL 
10.0 	x CBR 	 For CBR=.(5% 

m., 
( Equation 61 ) 

0.64 
17.6 x CBR 

-1/ 	For CBR>5% ( Equation 6,21 
mid  

Where, 
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kir 

C BR 	 COMOrnli bearing ratio In % 

• 
	

DESIGN can 	. 	4.01 

Thus, 	
"Rsubogo. 	 CIA We 

Resilient Modulus of Existing LAYERS 
0.4ó 

	

ok 	Where. 
	 "RGRAN 	• 	0.2 	x 	(h) 	x "R8UPPORT 	 ( Equation 7.1 ) 

Ink:Moss at granular layer In mm 
MRQRAN 
	 ▪  Resilient modlAss of the granular layer (MPa) 

MR $OPPOR T 
	

(effective)ftswillont modulus of the supporting layer (MPa) 

0.4e 

"RE 	 • 	0.2 	Ic 	0 
	

Ic 	49 

	

!Is 
	

OAS 

0 MPA 

ALLOWABLE LONGITUDINAL STRAIN IN BITUMINOUS LAYER 
FATIGUE ANALYSIS 

COMPUTATION OF ALLOWABLE HORIZONTAL  
SI. No.  8 - -Fromenclatur• Plgure/No. Unit 

1  -Thickness of DBM 100 fr101 
2  No. of layers 2 
3  Grade of BC VO-30 
4  Volume of air 	 . v. 4.5% % 

I 	5 Volume of bitumen Vb 10.6% % 

-6. 	From Equation 3.4 /me ( for So% reliability) 

Moir 

3.89 
-4 	1 

[ N f 	= 	1.6064 x 	c x 	10 x 	 X 

0.8S4 
1 

  

= 10u  

or Jik 	
M 	= 4.84 X 	( 	  

V, + Vt,,, - 0.69 ) 
NI/ 

Where 	 V. 	= per cent volume of air void in the mix used In the bottom bituminous layer 

-. 
4,41.• 	 Vt4 	 = per cent volume of effective bithmen in the mix used In bottom bituminous layer 

	

NI, 	= fatigue life of bituminous layer ( cumulative equivqlent number of 80kN standard 
...... 	 Et 	= maximum horizontal tensile strain at the bottom of bottom bituminous layer (DBM) 

calculated using linear elastic layered theory by applying standard axle load at the 
surface of the selected pavement system 

_ 
mR„ 	

= relisient modulus (Mpa) of bituminous mix used In the bottom bituminous layer 
Therefore 	 0.105 

to' 

. % 	 M 	= 4.84 X ( 
0,045 + 0.105 - 0.69 ) 

0.05 
0 OD 

10 

-.• 

Or 
From Equation 3.4 

1.12 

.4 
NI( 	= 1.8084 x 	c X 10 x [ 

1 
ct  

 

  

     

01,1 off47tfr 
M)oPfol-;1,-, 

IPA°, 	0.854 
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Et 
1.6064 x 

1.12 	x 
4 

to [ 

.4 1  
1.6064 	x 1.12 	x 10 x L 2000 

18680000 

Nak. -8 
.r. 0 00027755 	 Or 	278 x 10 

I 

1r369 

Alk .44,44 

,..ak  Where 

Via -6 
Or 587x 10 := 0.000586501 

4.•• 

.4alk 
SI. No. 

Reference 

RuttIng:'. 

iatilLilSOYVABMIONGITUD1NAVANDNERTICAL74ST 
Type of material 

agk.  aftarninous Layer 
filta: '1.4Sub Grade 

1010 , 	 	Type of analysis 	Allowable straln(E-06) 
AREOUSLAYERS 

 
Equation  3.3/3A . 
.Equation 3,1t32'.  

Nor 

711 

41116, 
Nair 

ALLOWABLE VERTICAL STRAIN AT SUBGRADE 
RUTTING ANALYSIS 

COMPUTATION OF ALLOWABLE COMPRESSIVE VERTICAL STRAIN ON SUSGRADE 

3.1 	 ( for 	80% reliability) 

-8 	• 	1 
Ng 	z 4.1656 x 	10 x [  Ev 

NR 	= No. of cumulative standard axles and 
Ev 	= Vertical strain in the subgrade 

4.5337 

-40k 

From Equation 

4.5337 

[ 	4.1656  N x 	10  43  

•••••,„ 
-a 	4.5337 

4.1656 	x 	10  
18680000 

.411111 

maw 
Bituminous layer with VG-40 or Modified bitumen 

"IP  Cement treated base 
- Boturninous layer with VG-30 

Cold recycied base 
.ele Granular Intenayer 

Cement treated sub base 
Unbound granular layers 

owl; Unbound granular base over CTSB sub •base 
For natural gravel 
For crushed aggregated 

rade Su 

g7. mitaity 
lairerf sty, 

0b).4 

11'6T-<tinrr 

Table 11.1 Recommended material properties for structural layers 
Materla Type/ Elastic/Resilient modulus 

(Mpa) 
3000 
2000 
5000 
800 
450 
600 
700 

300 
350 

Use es. 6.1 01'13.2 

Polson'a ratio 

0.35 
0.35 
0.25 
0.35 
0.35 -
0.25 
0.35 

0.35 
0.35 
0.35 
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ANNEXURE - R-7 
Government of Uttar Pradesh 

Public Works Department 

Office of Engineer-in-Chief 96, Mahatma GandhiMarg, Lucknow-22 

& Head of Department96, Mahatma GandhiMarg, Luck 

Office 0822-2737218-225 

Fax No.: 0522-2236 

e-mail: pwdeinc@gmail.in

Letter No.- 1268xxxxxxx/2018Dated 09/2/2018 
CIRCULAR 

This office's circular number 6521 MT/60 MT/2012-13 dated 27.07.2012 
and earlier circulars issued for the hypothesis that state roads, major district 
roads, other district roads and urban roads with traffic more than 2 MSA, In 
supersession of the following amendments are issued: 
Concept of State Roads/Major District Roads/Other District Roads/Urban Parts 

1. New Construction-
IRC : 37 2012 shall be used for planning in new construction 

ofroads. 
2. Strengthening-

Falling Weight Deflectometer shall be used for the design of over-
lay in strengthening demands; where this is not possible, the hypothesis 
shall be designed be based on assessing the models of existing granular 
and bituminous clusters. IRC 37 2012 from IIT Pave. 

3. Widening of roads-
In the part to be widened, the over-lay shall be designed as per 

serial no. 2 by making provision for a layer equivalent to the thickness 
and model of the existing crust of the road. 

Sd/-xxx 
(V.K. Singh) 

Engineer-in-Chief (Development) 
Head of the Department 

47245
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Copy sent to the following for information and necessary action: 
1. Additional Chief Secretary, PWD/Planning/Rural Development Department,

Government of Uttar Pradesh, Lucknow.
2. Secretary, PWD, Uttar Pradesh Government, Lucknow.
3. Head: Engineer (Design & Planning) (Rural Roads); PWD Lucknow...
4. Chief Probationary Examiner, PWD/Irrigation Department, Uttar Pradesh

Government, Lucknow.
5. Accountant, Workers, Uttar Pradesh, Allahabad.
6. Chief Engineer (1)/(2)/ (Complaint)/ (V/O) / (Building) / (R.M.)/ Air Aided

Project/Indo-Nepal Border/PMGSY Lucknow.
7. All Regional Chief Engineers, PWD, Uttar Pradesh.
8. Director, Project Self-Assessment and Evaluation Division, Yojana Bhawan,

Uttar Pradesh, Lucknow.
9. Managing Director, U.P. State Bridge Corporation Ltd./State Construction

Corporation, Ltd. Lucknow.
10. All Superintending Engineers, PWD, Uttar Pradesh.
11. All Senior Staff Officers/Superintendent Engineers/Executive 

Engineers/Directors, Investigations, PWD, posted at Headquarters. 
12. All Executive Engineers, PWD, Uttar Pradesh.

Sd/-xxx 
Engineer-in-Chief (Development) 

Head of Department 
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ANNEXURE-R-8 
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. to 
rrteltrt:or.n-q- 17{11t 	.4111 	. 

itttf:1)-11zr iirtr4r )4.0-7r1 
 ministry c)I 	irons-tient, Purest AsCInt ;.tt CAI a u 

In tegrn.t.-,2  tjtiuntil Office. I.tt .k n o  
+I 1., 	 • 

Kvrtelviyal 	 f:1,14,1. S1,3 or-lit, 	1,Ileklit.“-226112-1, 'I a.lefav -.1 S 2..696 
IT) C1'.. 	 g I 11 

117 '00 at/710410 /06/ 221 / 2021/W07110 93c 

tra-r 
aTfif 1.11717Tfb, 
trutntrr, 9Tr4 ,Aci,49 #2719 f --Trri 

wkw At9T, 	tso-1, 

Online Proposal NO. FP/UP/Road/121197/2021  

'elk 1  Al' 	4771't 	TIT4 4'; fkffill1 :,11 	7iITT 44Niet 	04't 	faito 
--4`;1 	51.910 "ST.1 163.40 "Cf4Y o1.114q TiTtP:6T;T1TZ 	9-311'71 IY 113.68 t./10 Tkarel 44141M, 
-6-171174 	'47 WrITIf A.  84.5 tO itif4Td W3Ift1 tZf 	ffP ri 1;111TIT TY 24.7 tO 
.i-1‘11113 .619rft alaTfq c-ro 222.98 go .1.1-titfa' rifrqs; INOIP14 1,1411 41 7:„T4' 1.131111Fir-1TR 
49 Willi 	16873 1E, itT8 	fVITITI IT 66685 '149 Pi .c1-4 ITTRA z1 cl 	rI111 41 
4164 if,T Tci 25,000 011 314q 4ia' 1,12,722 IETY / 410 * 4137f1 rfr i'T.r4q 
ill 

T491 Tri 79-i&W 	'1)-Z-C9 	rt, 30510 TT1141 2478/ 11—t--FP/LtP(R ad/ 121197'2021 
ff* 01.02.2023 

4-erg-a, 
crocir Vtit181 n-TIV Teta (7), 301:10 YITiTtl 	1:138" 1278 /81-2-2021—t300(123)/ 2021 

ft91T 17.08.2021 ITJ 	ti 6,71 Thi4 	 V14771T 	71-4 (Zeiv.1) 3f6YPizrii, 1960 
s1171-2 	31Ti4l 71-0 WdIR Th 2̀1 	9i111 71--  di 1 

1A<Trfq 761.  1,71-e8 20.02,2023 el%C 31R,ct-1 el-412.4 	 (rtEc) 	it-cft 
(Agenda Item 2.3 	 SI 	f24741 11-81 20, 8-i-TRI igneR1Thft (REC) t1W677 
Rtfzer 7,74 	t afu: crwrrr ftcRITT-c---  V, &ger 46 Tt.,M 	f-177 	4)7--q 
	 Ttatl vRlirr -ftjg, ct,icks ;11.4g8 Irpt 	 wi 	1',114.'7iii   ch°1 -qt.* rc `A-110 tkcil 51 
910 t 163.40 Oct) :t171-1"-d forc816-rPlq 8'9 1,T9171 711 11:3.68 I'M ‘9,tfaltf 	 4 64, 
6 'SD TI71.-#0.  479jI 74 1111.A e4i411; 49 SPTI7 4 24.7 tO  	weer. 	22.2.t,8 c -971"&IT,  

* 11?-4. TWT AZI'PT t4 1171:14,(-i111 	WITT .11 16873 V, ilTd 	 66685 V j vitri 14 
4ilicur41-4 49 SPTPT 	4164 	74 25,009 tfit 	clyi 1,12.722 V'l/ltmff t cird-4 ti 	„Ilif-m 

41 	.47 W<T-1 	t 

I. 	Legal status of the forest land shall remain unchanged, 

2. 	Compensatory afforestation shall be taken up 1)), the Forest Department over an area of 408.06 ha (41.22 ha 
non-forest land (16.00 ha of Gata ,\0.251/4, Village Kapasi, Range & District Lalitpur, 13.30 ha of Gata 
No. 	17, Vt 	tInglettirs. Range Haar. District Lalitpur, 6.71 ha of Gata No.228. Village 
Baghaura, Range Baar, District Lalitpur & 5,21 ha of Gala No. 739 Sc. 740, Range Baar, District 
Lalitpur) and 366.84 ha degraded forest land (66.50 ha of Daati Compartment No, I I Suryavar), Range 
Vindhamphal, District Mirzapur, 40,00 ha of Babura Compartment No.1 (Mahugarhi). Range 
Dramandganj, District Mireapur. 84.0n ha of Ghori Compartment 	ahdart. Ranac Patoi,arm 
District Mirzapur. 40.00 ha of Balabehat Forest Block. Range Galina, Dkfri,f Latitptir, 
Shahror Forest Block, Range falbehat. District Lalitpur, 26.84 ha of PA..., Forest If foci, Rang,: 
I albe:t:e. 	Lalitpur, 18.00 ha of Comptu anent No,6, Patna Forest Block, Range Patna, District 
Con1)11.:dr.t. 	00 ha of Compartment No.2., Roup Forest Block. Range. Churl,. Distriat Sonbhadra, 20.00 
la of Compartment No.3. Roup Forest Block, Range Churk, District Sonbhadra, 20.00 ha of 

41"). 

f-d-il're15:. 28,02.2023 
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Compartment No.8, Machi Forest Block, Range Machi, District Sonbhadra & 20.00 ha of Compartment 
No.3, Devri Forest .

Block, Range Niacin, District Sonbhadra)} at the cost of the user agency. As far as 
0 

avoided. 	:llay be 
possible, a mixture of local indigenous species shall be planted and monoculture of any species 

The non-forest land Is'hich is unmitable for plantation Should bc taken up for protection nod 
assisted a lfo res tat ion in die available space using neeessa r

.s cultu rat opera t To n technique. 

3. 	
The cost of compensatory afforestation at the prevailing wage rates as per compensatory aftbrestatioM 
scheme and the cost of survey, demi:re:Mon and erection of permanent pillars if required on the CA land 
shall be deposited in advance with the Forest Department by the project authority. The CA plantation will be 
maintained for 10 years. The scheme may include appropriate provision far anticipated east increase 

for works scheduled for subsequent years, 

The State Government shall charge tha Net Present Value (NPV) for the 222.98 ha foiesa area to be diverted 
under this proposal from the, User Agency as per the orders of the lion'tne Supreme Court of India dated 

10/2002. 01/0812003, 28/0312008, 24/04/2008 and 09/05/2008 in IA No. 566 in WP (C
.) No. 7 02/ 1 995 and as per the guidelines issued by the Minisny vide letters No. 5-1119984V (PLR) dated 18/0912003, as 

well as Inter No. 5-212006-FC dated 03/ 1 0/2006 and 5-312007-FC dated 05/02/2009. Revised amount of NP' as appli ,mble as per orders dated 06-01-2022 and 19-01-2022 shall 
be deposited by User Agency in this regiird. 

	

5. 	
Additional amount of the NPV of the diverted forest land, if any, becoming due after finalization of the same 
by the Hon'hle Supreme Court of Indit on receipt of the report front the Expert Committee, shall be charged 
by the State Goveinment from the User .Agency. The User Agency shall furnish an undertaking to this effect. 

User agency shall restrict the felling of trees to 112722 trees/mininwin numbers in the diverted forest land 
and the trees shall be felled under the ;Met supervision of the State Forest Department and the cost of felting 
of trees shall be deposited by the User Agelley with the State Forest Department'. 

	

7, 	The complete compliance of the FR A, 2006 shall be ensured 
by way of prescribed cat:dime from the concerned District Collector. 

8. 	Certificate of No violation' of FCA fram concerned DFOs shall be provided. 

Plantation shall be raised on both side; of the road and median by the State Forest Department at the cost of 
User Agency according to 1RC guidelines and order passed by NCiT in OA no. 27/2015 in the matter of 
Babulal Jaju v/s State of Rajasthan and others dated 16.11.2015. Scheme for roadside plantation shall be 
submitted. 

Speed regulating signage will be erected along the road at regular intervals in the Protected Areas/ Forest 
Areas. 

1 1. The user agency shall provide suitable under / over pass in Protected Area / Forest Area as per 
recommendations of CWLW / NBWL I FAC / REC. 

User Agency shall obtain Environmemal Clearance as per the provisions of the Environmental (Protection) 
Act, 1986, if applicable. 

The layout plan of the proposal shall n.m be changed without prior approval of Central Government 

No labour camp shall be established oil the forest land. 

15. Sufficient firewood, preferably the altornate fuel, shall be provided by the User Agency to the labourer ager 
purchasing the same front the State Forest Department or the Forest Development Corporation or an other legal source of alternate fuel, 

4. 	
Road side plantation/block plantation should In taken up in :my of the three affected districts 
in the proposal to compensate fir- loss of tree cover. 

5. 	
The non-forest land of 223.00 ha in district Lalitpur proposed for CA shall be transferred and 

mutated in the name of Forest Department and notified us RF/PF prior to Stage-II approval. 
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• 16. 	The boundary of the diverted forest land shall be suitably demarcated on ground at the project cost. as per the 
directions of the concerned Divisional Forest Officer. 

No additional or new path tvill he constructed inside the forest area for transportation of construction 
materials for execution of the project work. 

IS. The period of diversion under this approval shall be co-terminus with the period of lease to be granted in 
favour of the user agency or the project life, whichev‘r is less. 

The Ibrest land shall not be used for any purpose other than that specified in the project proposal, 

The forest land proposed to be diverted shall under no circumstances be transferred to any other agencies, 
depanment or person without prior approval of Govt. of India, 

The KM' tile of the area to be diverted, the CA areas, the proposed SMC work, the proposed Catchment 
Area Treatment area and the WLMP area shall be uploaded on the e-Green watch portal with all requisite 
details before commencement of works. 

Any order of tempormy Work Permission in case of linear projects frir tree cutting and commencement 01 
work as per clause 11.2 of FCA Guidelines shall be passed under intimation to Nodal office and this office. 
Order of Temporal's,  Work Permission have to be uploaded on PARIVESI-1 Portal as well. Nodal Officer 
%vitt strietly monitor and ensure that no further activity is carried out under such permission after tIve expiry 
done year front the date of issue of such permission. 

Violation of any of these conditions will amount to violation of Forest (Conservation) Act, 1980 and action 
would be taken as per the MoEF&CC Guideline F. No. I 1-4212017-FC dt 29/01/2018. 

74. Any other condition that the Ministry of Environment, Forests & Climate Change may stipulate from time to 
time in the interest of conservation, protection and development of forests & wildlife. 

/5. All the !buds received from the user agency under the project shall be transferred! deposited to CAMPA tinnd 
only thrtmeh 

26. The compliance report shall be uploaded on e-portal (htipsAvariveshnic 

After receipt of compliance report on fulfillment of all of the above conditions front the State 
Government, proposal will be considered for final approval under Section-2 of the Forest (Conservation) Act. 
1980, by this office. 

The order for transfer of forest land to user agency shall not be issued 
approval order for diversion of forest land is issued by Government of India. 

the State Government till final 

(gm 	TiTrarR) 
311 T 11*Iikef1i (49.4.171/ 

I 

1. ;PFEf Ti7Zi I T74iP:1713 (f4131ITitzlai), ZOL10 
prl 'Q7 TRUT(Firf  

eti-Jarn, 	...kr 971 rst-4. 

tk,14,,q).e111•{, 
7•Tr3-  (f4fr), 

Z-79 ttryite-ictig tIft-d-t5-91 

d9 P45317, 17, 	=wt. 
3.11"'Werilfr, 17, iuif 	rr 	eit.5.-1\3", 3070 I 

krdt 	11 vli•iliitt 
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ANNEXURE-R-8 

Government of India 

Ministry of Environment, Forest & Climate Change Integrated Regional 
Office, Lucknow 

Kendriya Bhawan, 5th Floor, Sector-H. Aliganj, Lucknow-226024, 
Telefax-2326696 Email: rocz.lko-mef@gov.in, golmoefrollo@gmail.com 

Letter No. 8B/UP/06/221/2021/FC/930  Dt.28.02.2023 

To, 

Additional Chief Secretary, 
Environment, Forest and Climate Change Department, 
Government of Uttar Pradesh, 
Bapu Bhawan, Lucknow. 

Online Proposal No. FP/UP/Road/121197/2021 

Subject: In relation tonon-forest use of forest land i.e., total 222.98 
hectares of protected forest land and permission for felling of 16873 trees 
in Muzaffarnagar forest division, 66685 trees/saplings in Meerut forest 
division and 4164 trees and 25,000 plants in Ghaziabad forest division i.e., 
a total of 1,12,722 trees/plants for the  construction of Chaudhary Charan 
Singh, Kanwar road, right sided track of Upper Ganga Canal in 113.68 
hectares of protected forest land in Muzaffarnagar forest division of 
district from 51.910kilometre chainto 163.40, 84.6 hectares of protected 
forest land in Meerut district and 24.7 hectares of protected forest land in 
Ghaziabad forest division. 

Reference: letter no. 2478/11-C-FP/UP/Road/121197/2021 dated 
01.02.2023 of Chief Forest Conservator and Nodal Officer, Uttar Pradesh. 
Sir, 

Kindly take note of the letter no. 1278/81-2-2021-800(123)/2021 

dated 17.08.2021 of the Secretary (Forest), Uttar Pradesh Government 

on the above mentioned subject, by which the Forest (Conservation) Act, 
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1900 has been amended in the matter. The approval of the Government 

of India was sought under Section 2. 

The case was presented for approval (Agenda Item 2.3 U.P.) before 

the second meeting of the Regional Empowered Committee (REC) 

convened on 20.02.2023. The case has been approved by the Regional 

Empowered Committee (REC). Therefore, after considering the matter, I 

have been directed to inform you that the Central Government has allotted 

113.68 hectares of protected forest land in the Muzaffarnagar Forest 

Division of the district from 51. 910 Km chainage to 163.40 for the 

construction of Chaudhary Charan Singh, Kanwar Road. District Meerut 

Forest Division has 84.6 hectares of protected forest land and Ghaziabad 

Forest Division has 24.7 hectares of protected forest land i.e., a total of 

222.98 hectares of non-forestry use of protected forest land and 16873 

trees in Muzaffarnagar Forest Division, 66685 trees/saplings in Meerut 

Forest Division and Ghaziabad Forest Division. Provides in-principle 

approval for felling of 4164 trees and 25,000 plants i.e., a total of 1,12,722 

trees/plants on the following conditions. 

1. Legal status of the forest land shall remain unchanged.

2. Compensatory afforestation shall be taken up by the Forest

Department over an area of 408.06 ha (41.22 ha of non-forest land

(16.00 ha of Gata No.251/4, Village Kapasi, Range & District Lalitpur,

13.30 ha of Gata No. 15, 16 & 17. Village Baghaura, Range Baar,

District Lalitpur, 6.71 ha of Gata No. 739 & 740, District Lalitpur) and

366.84 ha degraded forest land (66.50 ha of Daati Compartment

No.1 (Suryavar), Range Vindhamphal, District Mirzapur, 40.00 ha of

Babura Compartment No.1 (Mahugarhi), Range Dramandganj, District

Mirzapur, 84.00 ha of Ghori Compartment No.2 ( Jahdar), Range
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Patchara, 40.00 ha of Balabehat Forest Block, Range Gauna. District 

Lalitpur, 26.84 ha of Pawa Forest Block, Range Talbehat, District 

Lalitpur, 18.00 ha of Compartment No.6, Patna Forest Block, Range 

Patna. District Sonbhadra, 20.00 ha of Compartment No.2, Roup Forest 

Block, Range Churk, District Sonbhadra, 20.00 ha of. Roup Forest 

Block, Range Churk, District Sonbhadra, 20.00 ha ofCompartment 

No.8, Machi Forest Block, Range Machi, District Sonbhadra & 20.00 ha 

of Compartment No.3, Devri Forest Block, Range Machi, District 

Sonbhadra)) at the cost of the user agency. As far as possible, a 

mixture of local indigenous species shall be planted, and monoculture 

of any species may be avoided. 

3. The non-forest land which is unsuitable for plantation should

be taken up for protection andassisted afforestation in the

available space using necessary cultural operation technique.

4. Road side plantation/block plantation should be taken up in

any of the three affected districts in the proposal to

compensate for loss of tree cover.

5. The non-forest land of 223.00 ha in district Lalitpur proposed

for CA shall be transferred and mutated in the name of Forest

Department and notified as RF/PF prior to Stage-II approval.

3. The cost of compensatory afforestation at the prevailing wage rates as

per compensatory afforestation scheme and the cost of survey,

demarcation and erection of permanent pillars if required on the CA

land shall be deposited in advance with the Forest Department by the

project authority. The CA plantation will be maintained for 10 years.

The scheme may include appropriate provision for anticipated cost

increase for works scheduled for subsequent years
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4. The State Government shall charge the Net Present Value (NPV) for

the 222.98 ha forest area to be diverted under this proposal from the

User Agency as per the orders of the Hon'ble Supreme Court of India

dated 30/10/2002, 01/08/2003, 28/03/2008, 24/04/2008 and

09/05/2008 in IA No. 566 in WP (C) No. 202/1995 and as per the

guidelines issued by the Ministry vide letters No. 5-1/1998-FC (Pt.II)

dated 18/09/2003, as well as letter No. 5-2/2006-FC dated 03/10/2006

and 5-3/2007-FC dated 05/02/2009.

Revised amount of NPV as applicable as per orders dated 06-

01-2022 and 19-01-2022 shall be deposited by User Agency in

this regard.

5. Additional amount of the NPV of the diverted forest land, if any,

becoming due after finalization of the same by the Hon'ble Supreme

Court of India on receipt of the report from the Expert Committee, shall

be charged by the State Government from the User Agency. The User

Agency shall furnish an undertaking to this effect.

6. User agency shall restrict the felling of trees to 112722 trees/minimum

numbers in the diverted forest land and the trees shall be felled under

the strict supervision of the State Forest Department and the cost of

felling of trees shall be deposited by the User Agency with the State

Forest Department.

7. The complete compliance of the FRA, 2006 shall be ensured by way of

prescribed certificate from the concerned District Collector.

8. Certificate of 'No violation of FCA from concerned DFOs shall be

provided.

9. Plantation shall be raised on both sides of the road and median by the

State Forest Department at the cost of User Agency according to IRC
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guidelines and order passed by NGT in OA no. 27/2015 in the matter 

of Babulal Jaju v/s State of Rajasthan and others dated 16.11.2015. 

Scheme for roadside plantation shall be submitted. 

10. Speed regulating signage will be erected along the road at regular 

intervals in the Protected Areas/ Forest Areas. 

11. The user agency shall provide suitable under over pass in Protected 

Aren / Forest Area as per recommendations of CWLW/NBWL/FAC/REC. 

12. User Agency shall obtain Environmental Clearance as per the 

provisions of the Environmental (Protection) Act, 1986, if applicable. 

13. The layout plan of the proposal shall not be changed without prior 

approval of Central Government. 

14. No labour camp shall be established on the forest land. 

15. Sufficient firewood, preferably the alternate fuel, shall be provided 

by the User Agency to the labourer after purchasing the same from the 

State ForestDepartment or the Forest Development Corporation or any 

other legal source of alternate fuel. 

16. The boundary of the diverted forest land shall be suitably 

demarcated on ground at the project cost, as per the directions of the 

concerned Divisional Forest Officer. 

17. No additional or new path will be constructed inside the forest area 

for transportation of construction materials for execution of the project 

work. 

18. The period of diversion under this approval shall be co-terminus with 

the period of lease to be granted in favour of the user agency or the 

project life, whichever is less. 

19. The forest land shall not be used for any purpose other than that 

specified in the project proposal. 
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20. The forest land proposed to be diverted shall under no 

circumstances be transferred to any other agencies, department or 

person without prior approval of Govt. of India. 

21. The KML file of the area to be diverted, the CA areas, the proposed 

SMC work, the proposed Catchment Area Treatment area and the 

WLMP area shall be uploaded on the e-Green watch portal with all 

requisite details before commencement of works. 

22. Any order of Temporary Work Permission in case of linear projects 

for tree cutting and commencement of work as per clause 11.2 of FCA 

Guidelines shall be passed under intimation to Nodal office and this 

office. Order of Temporary Work Permission have to be uploaded on 

PARIVESH Portal as well. Nodal Officer will strictly monitor and ensure 

that no further activity is carried out under such permission after the 

expiry of one year from the date of issue of such permission. 

23. Violation of any of these conditions will amount to violation of Forest 

(Conservation) Act, 1980 and action would be taken as per the 

MoEF&CC Guideline F. No. 11-42/2017-FC dt 29/01/2018. 

24. Any other condition that the Ministry of Environment, Forests & 

Climate Change may stipulate from time to time in the interest of 

conservation, protection and development of forests & wildlife. 

25. All the funds received from the user agency under the project shall 

be transferred/ deposited to CAMPA fund only through 

(https://parivesh.nic.in/). 

26. The compliance report shall be uploaded on e-portal 

(https://parivesh.nic.in/ 
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After receipt of compliance report on fulfillment of all of the above 

conditions from the State Government, proposal will be considered for 

final approval under Section-2 of the Forest (Conservation) Act, 1980, 

by this office. 

The order for transfer of forest land to user agency shall not be 

issued by the State Government till final approval order for diversion 

of forest land is issued by Government of India. 

Sincerely, 
(Dr. Prachi Gangwar) 

Deputy Inspector General of Forests (Central) 

Phtocopy ( through email): 
1. Principal Chief Conservator of Forests (Head of Department), Uttar

Pradesh Forest Department, 17, Rana Pratap Marg, Lucknow.
2. Chief Conservator of Forest (Forest Conservation) and Nodal Officer,

17, Rana Pratap Marg, Lucknow, Uttar Pradesh.
3. Forest Guard, Saharanpur and Meerut.
4. Divisional Forest Officer/Director, Muzaffarnagar, Meerut and

Ghaziabad.
5. Executive Engineer, Construction Division (Building), Public Works

Department, Meerut.
6. Website of Ministry of Environment, Forest and Climate Change,

Lucknow for uploading/order file on.
Sd/-xxx 

(Dr. Prachi Gangwar) 
Deputy Inspector General of Forests (Central) 
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